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defects which have been pointed out 
by the hon Members are removed o 
that we may play the game, our boys 
may maintain a high standard of 
integrity and high standard of behavi­
our, and our sports may become true 
instruments for building up the 
national character

Mr. Chairman: Is Shri M C Jam 
■pressing his amendment9

Shri M. C. Jain: No

The amendment was, by leave, ipth- 
drawn

Shri T B Vittal Rao. If the Chair 
will give me one minute, 1 will say 
a few words

Mr Chairman. I am sorry, we have 
already exceeded the time

Shri T B. Vittal Rao* I want to 
withdraw my motion

The motion wa&, by leave, withdrawn

14-33 h » .

INDIAN FIRE ARMS BILL*
Mr. Chairman The House will now 

take up the Private Members’ Bills 
First we will take up the introduction 
of Bills

Shri U. C. Patnalk (Ganjam) I beg 
to move for leave to introduce a Bill 
to consolidate and amend the law re­
lating to arms, ammunition and mih- 

-tery stores

Mr Chairman: The question is
“That leave be granted to in­

troduce a Bill to consolidate and 
amend the law relating to aravs, 
ammunition and military stores"

The motion was adopted

’ Published in the Gazette of I  
20th February, 1959

I, 1W® Gltoftinal Law (Amend- 2240 
ment) Bill

Shri V. C Patnalk: I Introduce the 
Bill

Shrfanatt Rena Chakravartty (Ba&ir-
hat): Before we take up the other 
Bills, I want to point out something 
We have received a notice in ^our 
bulletins, which we received on the 
10th instant, that we have to give 
notices by the 9th for the Bills that 
have been balloted We did not re­
ceive that notice till the last date, tin 
the 10th February when we arrived 
here I did not receive the papers till 
the 10th February So, even though 
the Bills are coming, we have no 
chance of giving notice So, I would 
request you to kindly so arrange 
things that the last date would be one 
or two days after the opening day of 
the session

Mr. Chairman Veiy well I shall 
look into this

14 35 hrs
CRIMINAL LAW (AMENDMENT) 

BILL*
iOmission of section 7)I
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Mr Chairman The question is:

‘That leave be granted to intro­
duce a Bill further to amend the 
Criminal Law Amendment Act, 
1932 ”

The motion was adopted
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